*I TEM NO. 2 COURT NO. 9 SECTION | X

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).507/2002

(From the judgenent and or der dat ed 19/ 10/ 2001 in AAA  No. 15/ 1997

The HGH COURT OF

BOVBAY AT PANAJI)

PADVAVATI RAJE WADI YAR (D) BY LRS. & ORS Pet i ti oner(s)
VERSUS
SHAI K HASHI M | SAAC (D) BY LRS. & ANR Respondent (s)

(Wth prayer for interimrelief )

(FOR FI NAL DI SPOSAL)

Date: 21/09/2006 This Petition was called on for hearing today.

CORAM :
HON BLE Dr. JUSTI CE AR LAKSHVANAN

HON BLE MR JUSTI CE TARUN CHATTERIJEE

For Petitioner(s) R F. Nariman, Sr. Adv.
P. Venugopal , Adv.

E. Venu Jurnal, Adv.
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Har shad V. Haneed, Adv.

MS. K J. John & Co., Adv.

—
o
=

For Respondent (s) Saur abh Kirpal, Adv.
Samir A Vaidya, Adv.
Ni tin Deshmukh, Adv.

Tinbl e, Adv.

s 5555

E. C. Agrawal a, Adv.

of



UPON hearing counsel the Court nmade the foll ow ng

ORDER

Heard M. R F. Nariman, |earned Senior Counsel for the petitioners a
nd

M. Saur ab Ki r pal, | ear ned counsel for t he respondent s for sone
time.

Thereafter, the parties seek tine for exploring the possibility of an out of co
urt

settlenent. Since the matter is pending in one forumor the other for the last 20

years, we adj our ned this matt er for t he pur pose of expl ori ng t
he possibility of

am cabl e settl ement between the parties.

Post this matter for hearing on 31.10. 2006.

( A D Sharma ) ( Phoolan Wati Arora )

Court Master Court Master



